
THE CENTRL ADIIINISTRATIVE TRIBUNAL 

HYDERABAD BNCH 	AT HYDERABAD. 

B. ttonkateswarlu 	 .. Applicant. 

Vs 

The Senior Superintendent of 
r.&OtVS,.&°&ZUZoa.ss., 

Ongole. 	 •. Respondent. 

Counsel for the Applicant : Mr. M. Ramachandra Reddy 
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CURAPI: 

THE HONBLE SHRI JUSTICE V. NEELADRI RAO 	VICE CHAIRMAN 

THE L-IUN'BLE SHRI R. RANGARAJAN 	: 	IIEP1BER (ADP1N.) 
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DA .454/94 

Judgement  

( As per Hon. Mr. Jutice V. Neeladri Rao, Vice Chairman ) 

Heard Sri N. Ramachandra Reddy, learned counsel for 

the applicant and Sri N.R. Devaraj, learned counsel for the 

respondent. 

This CA was filpd praying for a direction to the 

respondents to take into consideration the SSC certificate 
OI-IUIIIS l#CU IJy' I_II 	 JC 
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,a.J'16-8i993 and consic!er at claim for the selection for the 
/ 

post of EDBPM, Gobinenivaripalem, Pralçasam oi.strict.]f The 

applicant is now working as EDBPM, Gobinenivaripalem, on 

provisional basis. The respondents issued a notification 

dated 15-7-93) calling applications for the post of EDBPM, 
Gobinenivaripalem, and the last date for receipt of appli- 

cationtiqs16-B-1993. It is stated for the applicant that 

he submitted the aplication with all the necessary cer,tifi- - 

cates other than the 550 Certificate by 16-8-1993 and after 

he had taken return of the 530 Certificate from the respon-

dent which was produced at the time of his appointment as 

EDBPM, Gobinenivaripalem, on provisional baSis, he filed the 

said certificate after 16-8-1993. 

So, in the circumstances, it is just and proper to pass 

the following order 

I n cas_a_t fteanalina ntfiThiLtbaaao1itation_wi t h all 
the releuant certificates other than the 330 certificate by 

16-8-1993 and if that original 350 certificate wen taken 
I 

return from the resçkndent and submitted again the case of 
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the a1icantbe considered in accordance with law by treat-

ing that the original SSC certificate was submitted within 

time. 

4. 	The DA is ordered accordingly at the admission stage. 

No costs. CC on Monday, the 18-4-1994. 

1 	(RT'nirajr 	 - 
Member (Admn.) 	 Uice Chairman 

Dated 	April 13, 94 
fl4ffor4 4n i-hp flrtnn rnurt 

sk 	 I 	 Deputy Ragistrar(3ud14 

Copy to:- 

The Senior Superintendent of Post Offices, Prakasham Divi 
sion, Ongole.' 

One copy to Sri. M.Ramchandra Raddy, advocate, CAT, Hydji 

34 One copy to Sri. N.R.Oevarsj, Sr. CGSC, CAT, Hyd. 

41 One copy to Library, CAT, Hyd. 

S 	One spars copy. 
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TYPED 	 CONPAREL BY 

CHECKED B! 	 APPROVED 
l. 	 y 

I. 

IN THL. 	 Aixat'IISTRATIvE TRIB'JW½j 
EHrDER; .3 i) i3ECrj AT HYDERADAD 

THE HON' ELL Ak.JLSTICE V.NEELADRI PaD 
VICE CHAIRMAN 

THE HON'BLE 1NR.A.1  

AND 

THE HONBLE MR. 

RTHI z MEMBER(AD) 

DRASEICHAR PEDDY 
MENBER( JTJDL) 

AND 

THE HON'DLE MR.R.RANGARAJAN M(DMN) 

tedz 	994 

.-Q-RDEW Jul33 MEHT 

O.A.NO. 

-. 	 Admitted and Interim Directions 
Issued, 

S 

A1.l'ted  

Disp sed of with djrectios 

Dismissed. 

. 	Dismi sed as withdrawn. 

.. 	flismi sed for Lefault. 

d. 

:: 	costs.  
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